
IN TIIT], MA'tTt]R OF':

Kuldipsinh Khimii Sodha

Linion of India & Ors.

....Respondent(s)

MINIS'tR

I. Yogesh Kumar S/o Shri N.K.Prasad. agcd about 36 ycars' prcsently workilg as Scicntist

.C' in thc Mirristry ol'Environnrcnt. I:orcst & cllirnatc (''hangc (hcrcinal'tcr rcf-crrcd to as

..Mol:F&CC..). (jovcrn,lcltt o1' lndia. Itcgional ol'llcc. (iandhinagar clo hcrcbl" in nly'

otllcial capacity. soletunly alllrnr ancl statc on oatlr as undcr:

l. .l.hat. 
I am acquainted with thc lacts and circumstanccs ol'the instant original Application

and duly conrpetent to swcar the prcscnt reply aliidavit on bchalf ol- thc Ministry of

l..nvironment. [.'orest climatc changc bascd on thc o1]rcial rccclrds rnaintaincd thcre in'

2. It is humbly sr-rbmittcd at thc vcry oLrtsct that tlic contcnts o1'thc Original Application

unlcss spccifically admittcd. arc dcniccl to thc cxtcnt that thcy are inconsistcnt with thc

submissions madc herci rrallcr'

3. It is hurrrbly subrlittcd that thc irrstanr original Application lias bccn Iilcd allcgirrg

continuous violation ol'thc linvironnrcntal Clcarance (hcrcinaticr rcttrrcd to as "l:(1")'

Consolidated C'olscpt and Authoriz.atiorr (l'rcrcirralicr rel-crrcd to as "CC'A") and Conscnt

to operate (hereinafter referred to as "C1'o") conditions by thc Kutch Lignite J'herrr-ral

powcr Station. particularly with respect to illegal cxtraction ol- groundwatcr' impropcr

harrdli'g a'd disposal ol'l1y ash. ancl dischargc o1'untrcatcd clllucrrts. rcsulting in

cnvironmcntal dcgradation. contamination ol'ncarbl' watcr bodics. ancl advcrsc inlpacts

on public health and the surrounding ccosystcnr'

4. It is humbly submittcd rhar thc l:c for'75 Mw Lignitc llascd thcrtnal Powcr Plant (Ljnit-

4) at panandhro. t)istrict Kutchnr (iuiarat by' M/s/ (ir-riarat I:lcctriciti' Board' rvas grautcd

to Gu.iarat lrlcctricity l]0ard by' thc Answcring llcsptlndcnt r''idc lcttcr n0' 'l-

l30l2l6l2o00.lA-ll ('l') datccJ 31.05.2005. A copy'ol-thc I:(l dated il'05'2005 has hccn

HT**ffiffiiffiR I.], }'O RE T I I FI N A1' I ON A I, (; R F] I'] N 1' R I T} I' J N A I'

w}'ls't'l'l RN ZON ll, l'}l'-l N I'l

Original Application Ntt' 51121121

rn-.^
MANGLAGETMTP. I

NOTARY
GOVT. oF ll'tDlA

....Applicant(s)

MAKVJA}I

Vcrsus

annexed hcrewith asAnncxure-Rl /l .
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It is humbly submittcd that thc Answcring l{cspondcnt has establishcd a Standard

Operating Procedure (hereinafter relbrrcd to as "SoP") Ibr Post Environmental Clearance

Monitoring and compliance of the projects vide Oftce Memorandum dated 25.11 .2022.

A copy of the Offlce Memorandunr dated 25.11.2022 is anncxcd hcrewith as Annexure-

Rl/2.

It is humbly submittcd that in linc ol' thc above mcntioncd SoP. thc Answering

Respondent vide letter no. IA-1,- I l0l I 13912024- IA-l datcd 04.11.2024 rcqucstcd the Ro

of t|c Milistry at Garrdhinagar to lirrnish a lactual stattrs rcport conccrning thc issucs

raised ip thc Original Applicatiorr. alorrg with art IrC condition-wisc compliancc status

rcport (s) lbr all thc lrCs associatcd with the pro.icct. A copy o1'thc lcttcr datcd 04-11 .2024

has been annexed herewith as Annexure-Rl/3.

It is humbly sr,rbmitted that. in lurtherance to thc Answcring Respondcnt's lettcr dated

04.11.2024. a.ioirrt site irrspcction was carricd out or1 01.04.2025 by tlrc Ministry's

Regiorral OI cc" Garrdhinagar alorrg with olllcials li'onr thc (iularat Statc Pollution

Control Board (hereinalier relbrrcd to as "(iSPCIl"). Subsequcntly. a joint inspcction

report was submitted vide email datcd 28.05 .2025. A copy ol'the.ioint irrspection report

dated 07.04.2025 is anncxcd hercwith as Anncxure-Rl/4'

It is huprbly sr-rbmittcd that thc.loint Inspection rcport was cxantincd within thc Ministry

and based on the observations made during the site visit. the lbllowing is submitted:

(i) 'fhe Kutch l,ignite'l'hermal Power Plant (hereinafter referred to as "K[.1-PS")

operated by Gu.iarat State lrlectricity Corporation I-inrited (GSITCL) comprises of

fbr-rr units: two Lulits of 70 MW cach (l.jnit no. I & 2) and two units ol'75 MW

(unit no. .) and 4) with total installcd capacity ol'290MW'

(ii) I-lnits I and2 have been retired tiom scrvicc. At prcscnt" only Unit 3 (59.7 MW)

remains operational and thc plant holcls valid (lonsolidatcd (lonscnt and

ALrthorization (ccA) lionr GSI'(ll] valid till ALrgtrst 2028.

(iii) 'l'hc I:C lbr tJrrit-4 was grantcd by thc Answcring Rcsporrdcrrt vidc lcttcr datcd

31.05.2005. howcvcr. LJnit 4 is non-opcrational sincc Octobcr 2023. 'l'hcrefbre.

thc compliancc statLls ol'thc t:C conditions could trot bc vcriflcd during the joint

inspectiorr.

(iv) The .loint Site Inspection report lurther revcalcd maior environmental non-

compliance that pose a serious risk to thc cnvironlllent and the surrounding

ccosystclll.

g. It humbly sybnrittcd that the bascd on thc observcd non- compliancc o1'thc cnvironnlcntal

norms. the Answcring Rcspondent vidc lcttcr no. IA-1.-ll0ll13()12024'lA-l datcd

23.06.2025 issucd a Sho\n, ('ausc Noticc to thc Proicct l)roponcnt along with a copy

t{J
6.

7.

cndorscd to tlrc (iSl'}Cl] [br conclr.rditls ncccssarv actiotr uith revcct to obscrvcd
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cnvironnlclltal non-colrpliancc whilc

Sliow Cattsc Noticc datcd 23'06'2025

cnsurittg ir-nnrccliatc colrlpliancc' A copy of thc

has bccn antlcxcd hcrcwith as Annexure-Rl/5'

j2a

i
t.f

,tn -
I 0. In light of the above-stated facts and circunrstances. it is most humbly prayed that the

Hon'ble l'ribunal 6ray kindly be pleascd to takc thc prcscnt Reply Atfidavit on record

and may pass appropriatc ortlcr(s). direction(s) as dccnrcd flt and propcr under the facts

and circumstanccs of thc prescnt casc'

I l. It is most humbly submitted that the Answering Respondent seeks leave to make

additional submissions. if required. during the course of thc proccedings'

nr:poNt:Nr

VI.],RI}'ICA'I'ION

IYogesh Kunrar. tltc abovc-tranlcd Dcponctrt' do hcrcby vcrill'' that thc contcnts ol'the abovc

aljldavit arc truc and corrcct tct nty krrowlcclgc as pcr thc rccords ol'thc Answcring

Respondent. No part of it is lalse and nothing material has been concealed there from'

Vcrified at (lanilhinagar on 02''d Jurly 2025'

IDENTIFIED BY ME

ADVOCATE/PERSON
Adv. Enr. llo.'--.."....-.
lIa:nc.....----....

6. frfut Errr / Dr. Yogesh Ktrrnar

*trfi'6 S', scienti3t'c'
qqr-{tur. rr q! irf,slll qfrEi{ T{rflq.

Ministry ol Enviroment, Forest E Climate Change,
ril{il ItGrR / Govt. ol lndia

C. i. 6L. rtidem FFrro, lRo.Gandhinaga(Guiar8t)

" !i. &fu$ml Dr. Yogeeh Xumar

ffi'6rtr, Scientirrc'
qqfiRgr. r< \r{ iiilfig qftqit{ inril.

Ministry of Enviroment, Forest t Climate Changc,
qrfilT{i[R / Govt. ot lndia

C. i. ur.. rilfur (fnk0, tRo,Gsndhrnq.(Guirr.r,

SOLEMT,ILY AFFINMED
BEFORE ME

fft.,.r
MANGLAGAURI P. MAKW,II'IA

NOTARY
GOW. CF II{DIA

o 2 .,lul 2ozs
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xv)

3

areas should be provided with ear plugs and other protection
devices.

Recommendations contained in the risk analysis report should be

fully implemented. A programme of mock drills should be prepared

and conducted regularly to train the employees to handle

effectively any eventuality, which may arise. Safety alarm devices
should be installed at strategic points including main gate,

.assembly points, first aid centre etc.
xvi) A greenbelt of adequate width (20-25 m) and density (1500-2000

trees/ha.) should be developed around the proposed unit.

Plantation should also be undertaken along the conveyor belt.
xvii) The predicted GLC values near the nearest boundary of Narayan

Sarovar Sanctuary based on the post monsoon meteorological data
and taking into consideration all the four stacks should be

recomputed in consultation with the India Meteorological
Department and results communicated to this Ministry at the
earliest but within 6 months at the latest.

xviii) Regular monitoring of the air quality should be carried out in and
around the power plant and records maintained. The monitoring

station should be suitably selected taking into account, the wind
direction and sensitive receptors. Periodic (six monthly) report
should be submitted to this Ministry.

xix) For controlling fugitive dust, regular sprinkling of water in

vulnerable areas of the plant should be ensured.

xx) A separate environment monitoring cell with suitable qualified staff
should be set up for implementation of the stipulated
environmental safeguards.

xxi) A half yearly report on the status of implementation of the

stipulated conditions and environmental safeguards should be

submitted to this Ministry/ Regional Office/CPCB/SPCB.
xxii)

xxiii)

Regional Office of the Ministry of Environment & Forests located at
Bhopal will monitor the implementation of the stipulated conditions.

Complete set of Environmental Impact assessment Report and
Management Plan should be forwarded to the Regional Office for
their use during monitoring.
Separate funds should be allocated for implementation of

environmental protection measures along with item-wise break-up.

These cost should be included as part of the project cost. The
funds earmarked for the environment protection measures should

not be diverted for other purposes and year-wise expenditure
should be reported to Ministry.

xxiv) Full cooperation should be extended to the Scientists/Officers from
the Ministry/Regional Office of the Ministry at Bhopal/the CPCB/the

2
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xxV)

SPCB who would be monitoring the compliance of environmentalstatus.

The project proponent should advertise at least in two localnewspapers widely circulated in the region around the project, oneof which should be in the vernacular language of the localityconcerned, informing that the project has been accordedenvironmental clearance and copies of clearance letters areavailable with the available the State Pollution ControlBoard/Committee and may also be seen at Website of the Ministryof Environment and Forests at http://www.envfor.nic.in.
4. The Ministry reserves the right to revoke. the clearance if stipulatedconditions are not implemented to the satisfaction of the Ministry.
5. The environmental clearance accorded shall be valid for a period, of 5years for construction/operation of the power plant. In case, if the projectauthorities fails to do so within this stipulated period, this environmentalclearance shall stand lapsed automatically.

6. In case of any deviation or alteration in the project proposed from thosesubmitted to this Ministry for clearance, a fresh reference should be made to theMinistry to assess the adequacy of the condition(s) imposed and to addadditional environmental protection measures required, ifany.
7. The above stipulations would be enforced among others under theWater(Prevention and Control of Pollution) Act,1974, the Air(Prevention andControl of Pollution) Act, 1981,the Environment (Protection) Act, 1986, HazardousWastes (Management and Handling) Rules, 1989 and its amendments, the PublicLiability Insurance Act, 1991 and its amendments, the Environment ImpactAssessment Notification of January, 1994 and its amendments.

(S.K.AGGARWAL)
DIRECTOR

Copy to:

1. Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, NewDelhi-110001.

2. Secretary, Environment & Forests Deptt., Government of Gujarat,Sachivalaya, 8hfloor, Gandhi Nagar-382010(Gujarat).
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3. Chairman, Central Electricity Authority, Sewa Bhawan, R.K.Puram, NewDelhi-110066.

4. Chairman, Gujarat Pollution Control Board, Paryavaran Bhawan, sector-10A, Gandhinagar-382010 with respect to display a copy of the clearance
letter at the Regional Office, District Industries Centre and Collector'soffice for 30 days.

5. Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi-110032.

6. Chief Conservator of Forests, Central Regional Office, Ministry of
Environment & Forests, E-3/240,Arera Colony, Bhopal-462016.

7. Director(EI), MOEF.

8. Guard file.

9. Monitoring file.

(S.K.AGGARWAL)
DIRECTOR

②
415
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PCB ID: 17838_M/s. GSECL (KLTPS) 

JOINT REPORT IN REFERENCE TO HON’BLE 

NGT MATTER OA 54/2024 (WZ) 

 

 

MATTER RELATED WITH GSECL – KUTCH LIGNITE THERMAL POWER 

STATION, PANANDHRO 

 

 

 

 

 

 

 

 

 

 

Jointly Prepared By: 

MINISTRY OF ENVIRONMENT FOREST AND CLIMATE CHANGE – RO, 

GANDHINAGAR 

& 

GUJARAT POLLUTION CONTROL BOARD – REGIONAL OFFICE, KUTCH (WEST) 

 

 

 

April 2025 
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Page 2 of 4 
PCB ID: 17838_M/s. GSECL (KLTPS) 

1. Background. 

The Applicant Shri Kuldipsinh Khimji Sodha resident of Bhuj, Kutch has filed the application 

OA No. 54 of 2024 in the Hon’ble National Green Tribunal (WZ), regarding the pollution caused 

by the Kutch Lignite Thermal Power Plant. Recently the applicant has filed a composite 

rejoinder affidavit on 29.03.2025 as mentioned in the Hon’ble NGT order dated 01.04.2025. In 

this reference the Kutch Lignite Thermal Power Station (KLTPS), Panandhro is visited on 

07.04.2025 jointly by the officials of MoEF&CC – RO, Gandhinagar & GPCB Regional Office, 

Kutch (West). 

The following officials were part of the inspection team: 

1. Yogesh Kumar, Scientist ‘C’, MoEF&CC – RO, Gandhinagar. 

2. Hitesh Sorathia, Scientific Officer, GPCB Regional Office, Kutch (West). 

3. Rajendrasinh Gaekwad, Asst. Environmental Engineer, GPCB Regional Office,  

Kutch (West).    

 

2. Observations during the visit. 

The KLTPS belongs to Gujarat State Electricity Corporation Limited (GSECL) is located near 

Panandhro village in Kutch District. It is a Lignite Based Power Station. There are two units of 

70 MW each (Unit no. 1 & 2) and two units of 75 MW (Unit no. 3 & 4) with a total installed 

capacity of 290 MW. The commissioning dates of unit no. 1 to 4 are 29.03.1990, 25.03.1991, 

31.03.1997 & 20.12.2009 respectively. The unit no. 4 is having CFBC boiler and unit is taken 

under commercial operation from 20.12.2009. The 2 x 70 MW Unit no 1 & 2 have been retired 

from service w.e.f. 01.01.2020 & the Station Capacity has reduced to 150 MW accordingly w.e.f. 

01.01.2020.  

KLTPS is operating since 1990 as per the consent given by Gujarat Pollution Control Board 

(GPCB). Environment clearance is granted by the Ministry of Environment Forest and Climate 

Change (MoEFCC) for Unit – 4 vide No.J-13012/6/2002.IA-II(T) dated 31.05.2005.  At present 

the unit has valid CCA AWH – 128069 upto 23.08.2028 for Unit – 3 (Power – 75 MWH) & Unit 

– 4 (Power – 75 MWH).  

During the visit, Unit – 3 is found in operation at 59.7 MW power generation rate which is 

running as per the consent of Gujarat Pollution Control Board. Unit – 4 was not in operation at 

the time of inspection. It was informed by the project proponent that the unit 4 is non operative 

since October 2023. The Unit – 3 has been recently resumed operation from 30.03.2025.  

In the present scenario the conditions stipulated under the environment clearance can’t be 

verified or certified as the plant is not in operation since 2023. However, the project proponent 

has submitted the six-monthly compliance report up to March 2025 which highlights the 

establishments at the site (copy enclosed). Being non-operational neither the stack nor the waste 
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PCB ID: 17838_M/s. GSECL (KLTPS) 

water consumption and treatment can be monitored or checked or verified for unit 4. However, 

the conditions mentioned in the consent granted by GPCB are monitored and verified.  

2.1 Water and Wastewater Management 

The source of water is through Borewell. Unit has total 38 Nos. of borewells, out of which 9 

Nos. of borewells are in working condition. As per the records, Unit has applied for CGWA 

permission vide application no: 21-4/11810/GJ/IND/2024 for extracting ground water from 38 

nos. of borewell with capacity of 27240 m3/day.  

Unit has provided primary ETP for treatment of wastewater generated from DM plant. The ETP 

is operated in batch mode. Treated water is reused in dust suppression within premises. Cooling 

tower bleed is directly utilized for fly ash slurry preparation. Unit has provided online analyzers 

at the final outlet of ETP and connected with online CPCB & GPCB server. 

During the visit, no wastewater is found going outside the premises into the river Kali. However, 

it was found spread and accumulated along the Dyke-A area. The PP has been instructed to take 

effective measures to stop the flow of wastewater and advised to trap near the sump for further 

treatment. No such leakage is observed in the Ash slurry pipelines which are laid upto the 

operational Dyke – D (Abandoned Mine of GMDC Panandhro). However, the pipeline needs to 

be changed at the earliest. Fly ash is observed along the pipeline area at Abandoned Mine of 

GMDC Panandhro which needs to be disposed as per guidelines in a time bound manner.  

During visit, no seepage is observed from the Dyke – A. Presently Dyke – A is not in use and 

only water is accumulated in the same, Solar plant is installed in Dyke – E and Dyke – C is 

abandoned and presently not in use.  However, the trace marks of water flown out earlier from 

the premises have been observed during inspection. 

It has been observed that the concentrated water is going out from the plant premises in the form 

of mist from cooling towers containing anti scaling agents and gets deposited on the plants 

outside the boundary wall giving whitish appearance on plant leaves. It is advised to install wind 

barrier to stop any such accumulation as it is hampering the plant growth and ultimately lead to 

mortality. 

The generated domestic wastewater is disposed through soakpit.  

During the visit, no wastewater is found going outside the premises into pond of village khanot. 

During visit, one sample is collected from the Khanot village pond. The analysis results of the 

same are as below: 

Parameter Analysis Results 

pH 8.41 

TDS 53016 

Chloride 24900 

Sulphate 1150 
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COD 126
BOD (3 days at 27 C\ l0
DO 3.06

Color l0
Ammonical Nitrogen 0.56
o&G I]DL
Suspended Solids 64

lVote: All parameters are in mg/l except pll and Colour in Pt/Co scale

As per the records of CPCB, T'he sarnples of Khanot village are collected previously which
shows'fDS 17662 rng/l (15.02.2023). 20009 rng/l (06.08.2016), &.59024 mgll (29.06.2016).

2.2 Air Pollution Control and Management

During visit, stack sampling is carried out with thc stack attached to the Boiler - 3 of the Unit - 3

for the PM, SO: & NO*. l0 Field t:SP is provided as APCM with tlre Boiler - 3, which is

observed in operation during the visit. 'l'he monitoring results of the same are PM - lll6
mg/Nmr, SO2 5072 mg/Nmr. NOx 272 mglNmr. 'fhe rnonitoring results of PM & SO2 for
the []oilcr 3 (LJnit - 3) are exceeding the prescribed norms of thc CCA.

During visit, online analyzer provided with the Boiler 3 fbr PM pararneter is not l'ound in

operation and parameters SOz & NO, shows reading as3734 ppm & 202 ppm respectively. Unit
has connected the online analyzers with CPCB & GPCB server; however during the visit the

online analyzers were not showing the readings on CPCB server. The KLTPS has issued LOI to
Irorbes Marshall Pvt. t,td. on 26.03.2025 for procurement of opacity analyzer for PM parameter.

It is advised to PP to take a leap fbrward to irnplernent the coal handling guidelines issLred by

Central Pollution Control Board (CPCU) in a time bound manner. J'he action plan for the same

should be submitted to RO MoEFCC/RO GPCI]. 'l'he same is applicable to fly ash guidelines.

During visit. no fly ash dumps are fbund near coal yard or outside the premises. During the visit,
fugitive emission is observed fionr tlre coal harrdling and conveying area due to its dilapidated

conditiorr which rcquircs maintenancc and revamping.

Date:07.04.2025

n.e-c-r4g/ -

Ra.jendrasinh Gaekwad
Asst. Environmcrrtal

[:ngineer.
GPCB Regional Olllcc,

Kutch (West).

l-litcsh Sorathia
Scicntillc Offlccr.

(;PCB Rcgional C)1llce.

Kutch (West).

not maintained at

Scicntist'C',
MoEF&CC - RO"

Gandhinagar.

'['he condition ol-greerr bclt is partly complied as thc suff]cierrt green cover

the plarrt premises which is required to be incrcased in a phased manncr.

PCB lD: 17838,M/s. GSECL (KLTPS)
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